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Economic Affairs) and the beneficia· 
ries will be the Indian Telephone 
Industries Ltd... the Hindustan Cables 
Ltd., the Hindustan Teleprinters Ltd., 
and the Posts & Telegraphs Depart-
ment for the P & T's Projects. Addi-
tional production facilities to be fin-
anced from the credit will be the 
Palghat Factory of the Indian Tele-
phone Indutsries Ltd., The new Cable 
Factory of the Hmdustan Cables Ltd., 
at Hyderabad 3\1d the new Electronic 
Teleprinter Factory of the Hindustan 
Teleprinters Ltd. at Hosur. 

~  uf Acquired Land 
by D. D. A. 

*494 SHRr S. M. KRISHNA: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) the total area of land frozen 
during the last 20 years develoued sO 
far and that which is under develop-
ment; 

(b) what are the DDA's plans for 
planned development of the city; 

(C) the average price at which land 
was acquired and later saId fOr hous-
mg and commercial purposes; and 

(d) the total p.:-ofits made out by 
the DDA by the s31e of land so far? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA ~ 

SINGH): (a) to (d). The mformatlon 
~ being collected and will be laid on 
thE' Tal)le of the Sahha. 

Members of the Dera Ismail Khan Co-
operative House BuUdln& Society 

4543. SHRI K. PRADHANI; Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether it is a fact that only 
the persOns uprooted frOm Dera Ismail 
Khan (NWFP) are entitled fOr allot-
ment of plots under hye-bws of the 
l:>era Ismail Khan Co-operative House 
BUilding Society; 

(b) whether plots have been allotted 
~  got reJj.tered in the name of 

other than those displaced from Dera 
Ismall Khan (Non-Derawalaa); 

(c) if so, what is their number a:ad 
their date Of registration; 

( d) whether certain complaints were 
filed by the share-holders in the Regia. 
trar's office; and 

(e) if SO, what action has.eea 

taken by the Registrar on these com-
plaints? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) According to the regis-
tered bye-laws of the society, a per .. 
son is eligible fOr membership of the 
SOCiety provIded 'he IS a bona fide re-
sident of the Union Territory of Delhi 
and is a duly registered displaced per-
SOn from District Dera Ismail Khan-
now in Pakistan, before the prescribed 
date'. 

(b) and (c). ACl.'ormg to the infor-
mation furnished by the Society, nO 
such allotments have been made. 

(d) Yes, Sir. 

(e) The Registrar of Cooperative 
Societies has instituted an enquiry 
under Section 55 of the Delhi Co-
operative Societies Act. 1972. 
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8u,ar Quota to Fair Price Shops 

4545. PROF, MADHU DANDAVATE: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there has been a per-
sistent demand that the disparities in 
the quota of sugar given to the fair 
price shops in rural and urban areas 
should be removed; and 

(b) if SO What steps are taken to 
remOVe this dis,,):lrity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) and (b). 
In most of the States/Union Territories 
there is no disparity in the distribution 
Of levy sugar in the rural and urban 

areas. As per reports received, even 
in the few States where the scales of 
distrIbution ate not unitorm, there 
has been no demand for removal (·f 
such disparities except in Tamil Nadu 
and Meghalaya, The distribution of 
levy sugar in each State is decided by 
the respective State Governments con-
sidering the local circumstances. 

TA/DA to Mail Overseers and Cash-
",verseers Cadres 

4540. SHR! SUBOlJ'H SEN: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any cadre which 
is precluded from drawing normal 
TA/DA when they ~  on duty 
outside the prescribed Headquarters 
beYOnd 8 kilometres; 

(b) the reasons why the Mail Over-
seers and Cash Overseers of the Postal 
Department have been Singled OUt in 
the matter of payment of TA/DA 
according to normal rules; and 

(C) whether Government ~  to> 

remove this discrimination? 

THE MINISTER OF STATE TN THE 
MINISITRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) Yes. 
Sir, 

(h) and (c). The- MLtll/C,u,h Over-
seers of the P&T Department have :\ 
fixed jurisdiction. Since they are 

required to tour ~  w ' hin 
their fixed jurisdiction they are en-
titled to reimbursement of the actual 
expenses incurred by them in con-
nection with the journey performed 
by them within their beat. Besides 
the reimbursement of the actual ex-
penditure, they are entitled to the> 
Night Halt Allowance @ Rs. 4 50 per 
night halt in the outstation. :Sut if 
permitted to ~  outside their ~  
jurisdiction, they 'are entitled to the 
grant of the normal travelling allow-
ance. They are not covered by the 
normal TA/DA rules because of thE!' 
special features of their working, The-
2nd and the 3rd Pay Commissions did 
not faVOur payment of TA/DA ~  




